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From the Pen of 
Chief Justice of  High Court of Jharkhand...

What is satisfying to me is that destiny has given me a role to play a little part in 
this High Court of Jharkhand and I am content that I have done my best as this noble chair 
has been adorned by a number of legal luminaries in the past and many more will follow.

Through this Newsletter Magazine of High Court of Jharkhand, I call upon my 
fellow Judges, Judicial Officers of District & Subordinate Judiciary, Staff Members of High 
Court and District & Subordinate Judiciary to rededicate themselves for the cause of the 
litigants for whom we are here to serve. Our each and every action must be aimed at 
making the litigants feel that they have been dealt with in just and fair manner. Every 
litigant cannot expect to win his/her case, but, each one of them has a right to be treated 
with respect, dignity and empathy.

The instant newsletter comprises the data of Judicial Works, Development of Law, 
Report on Judicial Seminars, Conferences, Infrastructures and many more which are very 
fruitful for each and every member of the Judicial Fraternity and I express my sincere 
gratitude to all the persons concerned with the publication of this newsletter and I wish 
the future issues will be more informative and useful.

I urge to the members of judicial fraternity to discharge their constitutional and 
statutory obligations dispassionately and uphold the values of the Constitution of India.

thDated : 26  January, 2013

Chief Justice

With best of Wishes,

Justice Prakash Tatia
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Foreword

The publication of this Newsletter has been possible due to constant support and 

encouragement of the Chief Justice of High Court of Jharkhand, Justice Prakash Tatia.

The Indian Judiciary is facing a great challenge of “Timely Justice” in 

dispensation of justice followed by the expression “quality and responsiveness”. We take 

up the challenges as an opportunity and a number of measures have been taken to 

sharpen the knowledge and skill of each judicial officers and also to motivate them for 

using alternative measures of resolving disputes through intensive case management. 

In the State of Jharkhand, the problem of pendency of cases (about 3 lakh) is not 

as alarming as that of National Statistics of about 3 crore, but, having analysed the 

details of cases pending in the various Courts of District & Subordinate Judiciary, the High 

Court came to know that old cases are pending for a long time in various Courts. 

Thereafter, a meeting of Principal District Judges and Senior Judicial Officers was called 

by Hon'ble the Chief Justice of High Court of Jharkhand Hon’ble Mr. Justice Prakash Tatia 

and some of the features of case management were discussed at length with them. The 

Judicial Officers were motivated and asked to take following steps on urgent basis and act 

accordingly with all determination:

(I) To identify “20 Old Cases” of each Court and “20 Oldest Cases” of each Judgeship in 

order to dispose them of on priority basis as Continuous process;

(ii) To dispose of huge pendency of “Final Form Matters” pending in the Court of 

Judicial Magistrates either for acceptance of Final Form/Protest Petition;

(iii) The Cognizance Taking Power earlier vested only in the Chief Judicial 

Magistrates was distributed amongst all the Judicial Magistrates on equitable 

basis depending upon the number of Police Stations of particular District;

3



High Court of Jharkhand
Newsletter

(iv) Physical Verification of Case Records was done by each Court to identify the exact 

number of cases pending in the various Courts of District & Subordinate 

Judiciary;

(v) Earlier the statistical data of pendency of criminal cases in each District Court 

was including “G.R. Cases pending Investigation” in which the investigating 

agency still investigating the matter and Chargesheet/ Final Form yet to be 

submitted and therefore, a direction was given not to include in the statistical 

data such G.R. Cases where investigation is still pending in the overall pendency of 

case;

(vi) Stay Matter Cases of District & Subordinate Judiciary were pending in the 

respective Courts under a notion that the matters were still stayed by the High 

Court while in fact such matters were disposed of long back by the High Court and 

because of non-communication of the order of the High Court to the Lower Court, 

the matter was lingering in the Lower Court and the number of such cases were 

about 1000 where the High Court of Jharkhand communicated the order to the 

Lower Court and now the matters pending in the Lower Courts came into motion 

out of which either cases have been disposed of or moving forward for disposal;

(vii) It has been impressed upon Judicial Officers to exercise judicial acumen before 

proceeding for inquiry in a complaint case considering the gravity & intricacies 

alleged in the complaint so that it could be sent to concerned investigating 

agency under Sec. 156 (3) of Cr.P.C. for just proper and fair finding;

(viii) The High Court has directed to list the cases on priority basis before a specially 

designated Bench in which the proceedings of the Lower Court has been stayed;

(ix) The High Court has constituted Special Bench to deal with cases related to 

murder, kidnapping, rape, dacoity and also Special Bench for Anti Corruption 

Law Cases including CBI, Vigilance, NDPS Cases, outlawed Maoists/extremists 

cases;
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(x) Each Judicial Officer has been directed to communicate through e-mail to know 

the stage of the cases pending in the High Court and for this Assistant Registrar 

(Judicial) has been authorized to give the reply promptly without delay and if the 

concerned Lower Court does not get satisfactory reply in time, he may contact 

Registrar General for the same;

(xi) The other day an order has been passed by the Hon'ble High Court reminding all 

the Judges of District & Subordinate Courts that they have to communicate with 

the High Court through e-mail by sending e-mail either to the Assistant Registrar 

(Judicial) or Central Project Coordinator to inquire about any case pending or 

decided and further to seek copy of the short orders through e-mail, if required for 

want of supply of the copy of the order by the counsels of any case.

It is true that success of an institution depends on meticulous planning and 

planning can succeed only through hard work which has been ensured by our Hon’ble the 

Chief Justice Prakash Tatia through His Lordship’s constant patience & perseverance.

The Newsletter in hand is a collective effort of a Team of Editorial Board, 

Compilers and Supporting Staff. The Readers and Users are required to give their opinion, 

suggestions and recommendations for improvement in future issues. This Newsletter 

comprises of statistical data of judicial work, development of law, administrative orders, 

the report of legal conferences,  seminars and infrastructre etc., having persuasive value 

in dispensation of justice.

Justice D. N. Patel
Judge, High Court of Jharkhand

Judge-in-Charge, Judicial Academy
Executive Chairman, 

Jharkhand State Legal Service Authority
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The 1st NJA Regional Judicial Conference on “Issues and Challenges in the Administration of Criminal 
Justice” for the Calendar Year 2012 -2013 was organized at BNR Chanakya Hotel, Ranchi from 24th to 
26th August, 2012. 

The aforesaid conference was organized at the instance of National Judicial Academy with an 
aim of sharing knowledge and experiences among Judges across the states in relation to various issues 
arising in the administration of Criminal Justice in India. The need of sensitizing judges regularly came 
after several Judicial pronouncements of the Hon'ble Supreme Court of India. 

The theme of the conference was mainly confined to the following aspects of administration of 
criminal justice:

(i) Theme 1 : Constitutional Origins of the Scheme of Criminal Justice in India 
(ii) Theme 2 : Indigent and the Criminal Justice System. 
(iii) Theme 3 : Fair Trial Aspects under the Criminal Justice System 
(iv) Theme 4 : Victim Rights in the Criminal Justice System 
(v) Theme 5 : Protection of Rights of Prisoners and Convicts

A REFLECTION OF DELIBERATIONS AND DISCOURSES DURING 
1st EAST ZONE REGIONAL CONFERENCE ON 

“ADMINISTRATION OF CRIMINAL JUSTICE: ISSUES AND CHALLENGES”
(24th - 26th August, 2012)

9
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During different sessions of the conference, emphasis was given on various rights available to 
different stake holders such as accused, victims and prisoners under criminal justice system. Further 
the thrust was on analytical and empirical research outputs, simulation exercises, interactive sessions 
and deliberations on different topics and also to ensure protection and enforcement of rights of the 
stake holders. 

10

Since it was East Zone Regional Conference, so the Hon'ble Chief Justices and Judges of seven High 
Courts of East Zone were invited. Besides them Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme 
Court of India (Presently the Chief Justice of India) Hon'ble Mr. Justice S.J. Mukhopadhaya, Judge, 
Supreme Court of India,  Hon'ble Mr. Justice S.B. Sinha, Former Judge, Supreme Court of India 
(Chairperson, TDSAT, New Delhi), Hon'ble Mr. Justice A.K. Ganguly, Former Judge, Supreme Court of 
India, Hon'ble Mr. Justice M.Y. Eqbal, Chief Justice, Madras High Court, Hon'ble Mr. Justice Ashok L. Dave, 
Judge, Gujarat High Court, Hon'ble Mr. Justice Sandip Mehta, Judge, Rajasthan High Court, Prof. (Dr.) 
K.N. Chandrasekharan Pillai and Prof. (Dr.) K. Chokalingam took part in different sessions of the 
conference.

Directors of three State Judicial Academies of Eastern Zone States namely Bihar, Orissa and West 
Bengal and 106 Judicial Officers of every cadre were also invited to participate in the said Conference. 

In the inaugural session on 24th August, 2012, pursuant to formal inauguration of the conference by 
lighting of lamp by the distinguished guests present on dias, Hon'ble Mr. Justice N. N. Tiwari formally 
welcomed all the Hon'ble guests and participants including Hon'ble Mr. Justice A.K. Ganguly, Former 
Supreme Court Judge and presently Chairman, State Human Rights Commission, West Bengal, 
nostalgically remembering Justice Ganguly's stint as a Judge of Patna High Court. Prof. (Dr.) K.N.C. 
Pillai, Director, National Judicial Academy in his introductory address highlighted the theme of the 
conference, its utility, necessity and relevance of the topics included in the conference. 

Inaugural address was delivered by Hon'ble Mr. Justice Prakash Tatia, Chief Justice, High Court 
of Jharkhand-cum-Patron in Chief, Judicial Academy Jharkhand.   Hon'ble the Chief Justice emphasized 
various aspects of  criminal justice system and also highlighted the work of Judicial Academy 
Jharkhand and Jharkhand Judiciary. Setting the tone of the conference, the Chief Justice talked about 
object of the conference to collectively consider the constitutional vision of criminal justice, statutory 
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provisions and judicial pronouncements in order to identify and remove uncertainties and 
ambiguities surrounding the legal principles, so as to clarify, simplify and adapt the law to serve the 
needs of the society in an uniform and neutral manner. The further emphasis was laid on the role of the 
Supreme Court  in guiding and modeling the entire judiciary and also bringing about harmony with 
social changes with the growth of law under the constitutional scheme, the contribution in the field of 
enforcement of socio economic rights of the masses, upgrading the right of speedy trial, legal aid and 
fair trial to be fundamental rights through judicial interpretations  invoking Article 21 of the 
Constitution. Recent judgment of Justice Ganguly in the case of Subramanyam Swami whereby period 
of three months for grant of sanction for prosecution with a provision to extend further for one month 
in prevention of corruption cases, was mentioned as a leading example to scuttle delay in 
administration of justice. Members of subordinate judiciary were impressed upon to be alive while 
enforcing the judgments of the Supreme Court and balancing conflicting claims and interests of the 
litigating parties. Pointing out limitation of the judiciary to intervene in the investigation process and 
impact and consequences of failure of investigation, a number of instances were cited when the 
supreme court intervened. A need for strengthening and updating the investigation and prosecution 
was highlighted. A question was raised as to whether the courts are ready for  catering the acquittal 
appeals likely to inundate the higher courts in view of the victims having been given the right to appeal 
against acquittal under section 372 Cr.P.C., without any rider, more so when under section 378 of the 
Cr.P.C. the permission of the state government / District Magistrate is required and special leave to 
appeal is to be filed by the state to get such acquittal appeal heard by the High Court. Role of new 
technologies, tools, techniques like information technology and also the managerial skill and 

techniques in justice dispensation system was highlighted, with a request to the participants to explore 
new ways and means for taking their maximum advantage in fair, impartial, quick and affordable 
criminal justice delivery.  

Hon'ble Mr. Justice A.K. Ganguly, Former Judge, Supreme Court of India, presently the Chairman, 
Human Rights Commission, West Bengal, presided the inaugural function.  His Lordship in his address 
narrated his experience during his tenure as a Judge in High Court of Patna, which was his longest 
tenure in one High Court. He also stated about his love for Jharkhand, he often visited while Ranchi was 
a bench of Patna High Court. In his scholarly and erudite  address Justice Ganguly traced the historical 



High Court of Jharkhand
Newsletter

12

background of introduction and step by step evolution of the criminal justice system in India under the 
British East India Company and subsequently under the UK Crown took to the Anglo Saxon 
Jurisprudence  for dispensing criminal justice. The audience were substantially enriched and 
enlightened after knowing the legal history and factors which lead to evolution of the criminal law, 
both, procedural as well as substantive, leading to the form in which it presently is. 

The second session of the first day was addressed by panelists of the stature of Hon'ble Mr. 
Justice A.K. Ganguly, Former Judge, Supreme Court of India, Justice Alok Singh and  Justice Apresh 
Kumar Singh, both Judges, High Court of Jharkhand,  Justice Ahsanuddin Amanullah of Patna High 
Court and Prof. K. Chokalingam, an eminent name in the field of victimology, while the session was 
chaired by Prof. (Dr.) K. N. Chandrasekharan Pillai, on the topic “Constitutional Origins of Criminal 
Justice System”. The next session was on the topic “Identification of Issues and Challenges facing the 
Administration of Criminal Justice” followed by group presentation in which Justice Ganguly and Chief 
Justice Prakash Tatia co-chaired the session and panelists were Justice Navin Sinha of Patna High 
Court, Justice D.N. Patel of High Court of Jharkhand and Prof. K. Chokalingam.

On the second day key note address by Chief Justice A.K. Goel of Gauhati High Court on the topic 
“Role of Courts in the Administration of Criminal Justice” was delivered in the session Co-chaired by 
Justice S.B. Sinha, Former Judge, Supreme Court of India and Chief Justice Prakash Tatia and addressed 
by Justice N. N. Tiwari, Justice Navin Sinha, Justice Indrajit Mohanty, Justice Kanwaljit Singh Ahluwalia, 
Justice Ahsanuddin Amanullah and Justice Ujjal Bhuyan. The next session was on the topic “Fair trial 
rights and criminal justice system” which was Co-chaired by justice S.B. Sinha and Chief Justice A.K. 
Goel, while the speakers included Chief Justice M.Y. Eqbal and Justice Joymalya Bagchi. The panelists 
were Justice Indrajit Mohanty, Justice H.C. Mishra and Justice Apresh Kumar Singh. Justice Navin Sinha 
and Prof. K. Chokalingam were the speakers on the topic  “Locating victim under criminal justice 
system” in the session co-chaired by Justice S.J. Mukhopadhaya of Supreme Court of India and Justice 
S.B. Sinha in which the panelists included Justice R.R. Prasad and Justice Prashant Kumar. The last 
session on the second day was on the topic “Sentencing” Co-chaired by Justice S.J. Mukhopadhaya of 
Supreme Court and Chief Justice M.Y. Eqbal of Madras High Court, in which the speakers were Justice 
S.B. Sinha and Justice A.L Dave  and panelists included Justice P.P. Bhatt, Justice D.N. Upadhyay and Prof. 
K. Chokalingam.
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In course of deliberations in different sessions of the second day,  Justice Ganguly elaborately 
discussed the constitutional aspect of the criminal justice system mainly emphasizing on the basic 
human rights and speedy trial aspects. Justice Sinha focused on the point of certainty and consistency 
in the judicial pronouncements and explored the ways and means to achieve the same through a 
judicious system. Justice Mukhypadhaya while sharing his own experiences regarding different 

aspects of a criminal trial highlighted the role of subordinate judiciary in criminal justice delivery. He 
further talked about ways and means to be evolved by the National Judicial Academy to ensure 
uniformity in sentencing and imposition throughout the country. Chief Justice M.Y. Eqbal while 
delivering on the topic “Right to fair trial” highlighted the twin essentials of administration of criminal 
justice mainly “presumption of innocence” and “burden of the prosecution to prove the case beyond 
reasonable doubt”. Quoting extensively from Zahira Habibullah Sheikh Vs. State of Gujarat, Justice 
Eqbal also talked about various variables to be kept in mind by the Court and ensuring justice to the 
victim while simultaneously taking care of the interest of the accused. The need to evolve a mechanism 
to ensure the witness protection was also highlighted. On the point of sentencing Chief Justice Eqbal 
quoting section 235 (2) of Cr.P.C. as well as reports of Madhav Menon Committee and Malimath 
Committee talked about the need for introduction of sentencing guidelines and a balanced approach 
was sought to be evolved, emphasizing that undue sympathy to impose adequate sentence would do 
more harm to the justice system and under mine the public confidence in the efficacy of law. 
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Justice Ujjal Bhuyan while speaking on the topic “Issues and challenges in administration of 
criminal Justice” differed with the views of some of the participants that the system has collapsed. He 
pointed out that in a country like India having varied social, economic, cultural, linguistic, historical 
and geographical dispensations and ever growing population, administration of criminal justice shall 
always be a challenge. Comparing out criminal justice system with Chinese or Russian systems by 

giving illustrations, the inherent fairness in our system was highlighted. The real challenge is timely 
delivery of justice while maintaining the constitutional mandate of fair trial. Sharing his positive 
experiences at Gauhati High Court in focusing and redressing the arrear of criminal trial, learned Judge 
pointed out poor quality of investigation, delay in grant of prosecution sanction, poor quality of 
prosecution, absence of witness protection, undue adjournments, non service of notices / summons, 
paucity of judicial officers and reluctance of the subordinate courts to grant bail, as the important 
maladies of criminal justice delivery system. The learned Judge also shared his views on media trial 
and moral policing .

Dr. Pillai, Director, National Judicial Academy while setting the tone of the deliberations 
dispelled the accusation of collapsing criminal justice system and emphasized as to how section 125 of 
Cr.P.C. and section 138 of Negotiable Instrument Act, by making the right enforcement effective by 
criminal courts, what primarily was a civil dispute to be adjudicated by a civil court, has laid to flooding 
of courts with such cases. Through various illustrations the innovative manner in which the newly 
enacted laws like Domestic Violence Act, Maintenance  and Welfare of Parents and Senior Citizen Act, 
2007 etc has been invoked by the courts to do justice, it was pointed out that the criminal justice system 
in India is alive and effective. A suggestion was also made to discuss ways and means for resorting to 
mediation proceeding in certain categories of criminal cases and substituting imprisonment by fine in 
the nature of compensation to the victim. Talking about “victims concerns” Dr. Pillai highlighted their 
precarious standing in the present criminal justice delivery system based on adversial litigation where 
most of the offences are treated as offence against the society. The insufficient amount of 
compensation generally awarded to the victims upon the accused being held guilty was underlined and 
absence of any functional system to pay compensation to the victim where the offender could not be 
found or is acquitted, was lamented. Absence of communication between the prosecutor and the 
victim, absence of the provision of name suppression of a victim except  a rape victim etc. has been 
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highlighted as major deficiency in the system. The learned Director gave a number of illustrations 
from SC/ ST, women victims from different states like Gujarat, Punjab, Rajasthan etc. pointing out how 
difficult it is for a victim from marginalized society to get justice. The orator however, lauded the 
judicial intervention of the supreme court in the form of Vishaka Judgement and Zahira Sheikh 
Judgement etc to set a right the wavering line of justice. The difficulty in getting a case lodged by the 
police and the negative role of the police has also been highlighted. 

The eminent academician Prof. (Dr.) K. Chokalingam, a renowned name in the field of 
victimology introduced the topic among the participants and sensitized them regarding impact of 
crime on the victims. With the help of crime statistics and other indicators, the extent of the crime was 
discussed. After giving an overview of the Indian criminal justice system including constitutional and 
criminal law, the history and development of victimology as well as its basic concepts and theories 
were discussed. Various instances of affirmative action in favour of victims by the higher judiciary were 
highlighted which included grant of compensation, elaborate guidelines for victim assistance and their 
restitution. The recent laws to care and protect special categories of victims like Domestic Violence Act, 
Welfare of Parents and Senior Citizens Act,  Prevention of Child Abuse and Victim Protection Act etc. 
were also discussed. 



High Court of Jharkhand
Newsletter

16

On the third and last day, the topic “Role of Courts in enhancing access to justice”  was taken up 
in the session co-chaired by Justice Mukhopadhaya and Justice Sinha while the speakers were Chief 
Justice V. G. Gopal Gowda and Justice Shiva Kirti Singh, which included Justice D.N. Patel and Justice 
Mrs. Jaya Roy as panelists among others. The valedictory session was presided over by the chief guest 

Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme Court of India (as His Lordship was then) who 
delivered the valedictory address. The valedictory session was also graced and addressed by Mr. 
Justice S.J. Mukhopadhaya, Judge, Supreme Court of India, Mr. Justice S.B. Sinha, Former Judge, 
Supreme Court of India and Chairman, TDSAT, Mr. Justice Prakash Tatia, Chief Justice, High Court of 
Jharkhand, Mr. Justice V. G. Gopal Gowda, Chief Justice, Orissa High Court, Mr. Justice A.K. Goel, Chief 
Justice, Gauhati High Court, Mr. Justice D.N. Patel, Judge, High Court of Jharkhand. 

In the valedictory address Mr. Justice Altamas Kabir, while emphasizing on the relevance and 
utility of the issues / topics involved in the seminar, congratulated Dr. Pillai for taking the initiative on 
behalf of N.J.A. to take up such important issues and lauded the able assistance given by the chief Justice 
and his colleagues. Justice Kabir elaborately discussed the constitutional aspects specially different 
articles of chapter III of the Indian Constitution regarding fundamental rights in the context of criminal 
justice system and deliberated as to how to guide the rights of an accused who has been arrested or 
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detained.  Various other facets of criminal justice delivery system including the pressing relevant 
problems related to ground realities were also highlighted. Prof. (Dr.) K.N. C. Pillai, Director, National 
Judicial Academy Bhopal extended the vote of thanks.

Seminar on Case Management & Access to Justice

Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme Court of India (now C.J.I.) addressing the Seminar 
on “Case Management & Access to Justice” to the Members of Judicial Fraternity of District & 
Subordinate Courts of the State of Jharkhand on 21st May, 2012.



High Court of Jharkhand
Newsletter

Legal Literacy Camp for Women

Legal Literacy Camp held in Women Probation Home, Namkom, on 20th May, 2012 being presided by 
His Lordship, Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme Court of India and Executive 
Chairman, NALSA (now C.J.I.).

Exclusive Mega Lok Adalat
Exclusive Mega Lok Adalat for the University related matters at Nyaya Sadan, Jharkhand State Legal 
Services Authority. Ranchi held on 22nd May,  2012 and the Chief Guest was Hon'ble Mr. Justice 
Altamas Kabir, Judge, Supreme Court of India and Executive Chairman, NALSA (now C.J.I.). (to be 
obtained from JHALSA)
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Workshop on Juvenile Justice System

A State Level Workshop on Juvenile Justice System being held by Jharkhand State Legal Services 
Authority in coordination with the State of Jharkhand on 21.07.2012 where the Chief Guest was 
Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme Court of India and Executive Chairman, NALSA 
(Now C.J.I.) in Aryabhatt Hall of Ranchi College, Ranchi in the State of Jharkhand

Addressing Newly Appointed Court Managers

On 27th July, 2012 Hon'ble the Chief Justice Shri Prakash Tatia addressing the orientation programme 
for the newly recruited Court Managers under the Thirteenth Finance Commission of India for High 
Court of Jharkhand and each District and Subordinate Courts of the State.
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Legal Awarenss Camp on Mental Healh Day

Participating in the observation of World Mental Health Day on 10th October, 2012 at RINPAS at 
Ranchi in a Legal Awareness Camp by Hon'ble the Chief Justice Shri Prakash Tatia, Hon'ble Mr. Justice 
D.N. Patel and other Hon'ble Judges of the High Court of Jharkhand.

National Seminar on Judicial Review 
of Legislative Acts and privileges : A Constitutional Quandary

Seen in the picture are Hon'ble the Chief Justice Prakash Tatia addressing a National Seminar on 
"Judicial Review of Legislative Acts and privileges : A Constitutional Quandary" on 8th 
September, 2012 organised by National University of Study and Research in Law, Ranchi.
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Empathy with differently abled person

Seen in the picture are Hon'ble Mr. Justice Altamas Kabir, Judge, Supreme Court of India & Executive 
Chairman, NALSA (now C.J.I.) and Hon'ble Mr. Justice Prakash Tatia, Chief Justice of the High Court of 
Jharkhand and Other Judges of the High Court of Jharkhand in the annual function of 'Deepshikha' – an 
organization dedicated for the cause of differently abled persons organized by 'PURSHREE' run by 
women members only, on 22.07.2012.

Interaction with children at Ram Krishna Mission

Hon'ble the Chief Justice Shri Prakash Tatia addressing the children in Ram Krishna Mission on 8th 
September, 2012.
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Seminar on “Judicial Excellence in Administration of Justice”
 followed by Felicitation of Chief Justice of India

On 12th October, 2012, Hon'ble Mr. Justice Altamas Kabir arrived at Ranchi for the first time as a Chief 
Justice of India and His Lordship was welcomed warmly in Jharkhand. His Lordship Hon’ble the Chief 
Justice of India also addressed to the entire Judicial Officers of Jharkhand in a Conference organized by 
the High Court of Jharkhand on "Judicial Excellence in Administration of Justice" at R&D Centre, 
SAIL, Doranda, Ranchi.


